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[Mr. Speaker] 
pect the Minister later on, after leelnl the 
judlment, to lay lomelhinl about it. A 
copy of the judlment will come. It Is a 
matter of a fow hours or one or two days, 
whatever It is. The judgment must be 
seen. 1 have already said on that day that 
after the judlment is given, we shall exa-
mine this calc. I shall look into II and 
lIive my ruling after I hear the Government, 
the Home Minister and the Law Minister. 
As I said, we should not take it as Mr. 
Madhu Limaye's case at all. We should 
take it as a case of the hon. Member of 
this House to whichever party he may be-
lonl. There I"" different Government! 
belonging to different panics in different 
Statu. We shall see what we should do 
In the mailer. The Papers to be laid. 
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PAPERS LAID ON THE TABLE 

Report of Railway Aceldents Inquiry 
Committee 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHR! R. L. 
CHATURYEDI): On behalf of Shri C.M. 
Poonacha, I beg to lay on the Table a copy 
of the Report of the Railway Accidents 
Inquiry Committee, 1968-j'arl I. [,.'aced 
ill Library. set No. L T.2462/68] 

Esport of M Ine,al_ and Ores Amend-
ment Rulel 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): On behalf 
of Shri Dincsh Singh, I be, to lay on the 
Table a copy of the Export of Minerals and 
Ores-Group 1\ (Inspection) Amendment 
Rules, 1968, published in Notifkatlon No. 
S. O. 3978 in Gazelle of India. dated the 
12th November, 1965, under Bub-section (3) 
of &cction 17 I)f the Export (Quality Control 
and In_pectien) Act, 1963. [PIIJCed I" 
LI/)rGTy. s,. No. LT-2460/6S). 

Cottun T"tlJe Compaoi .. (Amead_l) 
Rule. NotItkaIIon under Forward Coo-

tlllm (RelllllaUoDI Acute. 
SHRI MOHD. SHAFI QURESHI: 

I bOI 10 lay 011 the Tabl_ 
(I) A copy of (bo CollOQ Toxtiio 

CC'mpanies (Management of Under-
takinas and Liquidation or Re-
construction) (Amendment) Rules, 
1968, published in Notification 
No. G. S. R. 1918 in Gazetle of 
India daled the 2nd November, 
1968, under sub-section (2) of sec-
tion 10 of the Cotton Texlile Com-
panies (Managemtnt of Under-
takings lind Liquidation or Re-
construction) Act, 1967. [P/ac.d 
III ["brar)'. &e No. LT-2461/98j. 

(2) A copy of Notification No. S. O. 
4098 (English version) and S. O. 
4099 (Hindi version) published in 
Gazelle of India. dated the lSth 
November, 1968, issued under 
section 5 of t he Forward Contracts 
(Relulation) Act. 19S2. [Placed in 
Library. Ste Nos. LT-2456 and 
LT-2457/68j. 

(3) A copy each of (he following Noti. 
fications under sub-section (2) of 
seclion ISA of the Industries 
(Development und Regulation) 
ACI, 19S1 : 
(i) S. O. 3246 publisbdd in 

Gazelle of India daled the 
14th September, 1968. [Placed 
ill Library, See No. LT-24631 
681. 

(ii) S. O. 3746 published in 
Gazette of India dated the 
261h October, I96S. containin, 
corrigendum to S. O. 3246 
published in Gazette of India, 
dated the 14th September, 1968. 
[",aced in Library. See No. 
L T-2464/68j. 

(4) A copy of the Audited Acconnts 
or the Central Silk Board for the 
year 1966-67. [l'llICed I" Ubrtlry. See 
No. LT.24SS/6Sj. 

(5) A copy of the AnnUl" Report of 
the Central Silk Board ror tho 
year 1967·68. [,.'tlced;" Ue,..,y. Se. 
No. LT-2459/68]. 
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STATEMENT RE. THREATENED STRIKE 
BY LIe EMPLOYEES 

MIt. SPEAK.E&: Sbrl Morarjl DellI. 
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SHRI S. M. BANERJEB (Kanpur): 
On a point of order, Sir. 

MR. SPEAKER: You can lay it on 
the Tabie 01 Ihe House. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): On behalf of Shri Morarji Dcs.ai. 
I beg to lay the statement rellarding the 
threatenea slrike by the employees of lhe 
Life Insurance Corporation of India on the 
Table of the House. 

STATEWENT 

Mr. Speaker, Sir, with your permis,itlO 
I wOIII~ like to make a statement on the 
proposed strike by Class II I an~ Class I V 
employ .. s of the Life Insllrance CorporJ-
lion of In~ia from 5.12.1968 for an indefinite 
period. 

On 7.11.68, the All-India lusuranc. 
Employees' Association served a notice on 
the Life Insurance Corporalion Ihal it 
would call upon Ihe employees of Ihe L,fc 
Insurance Corporation of India to go on 
strike for an inddioile period from 5.12.68. 
That Associ.ilion was al that time the rcco-
snised Unioo of Class III and Class I V 
employees but later on, about 21.1 \.68, on 
accounl of cstablhhed breuches of the Code 
of Discipline, the Corporation derecollniseJ 
the Association. The derecognition was 
aUlhorised in terms of the conclusions 
reached al the meeting of tbe Central Im-
plementation and Evaluation Committee of 
the Ministry of Labour. Employment and 
Rehabililat ion, held on 16. II .68. 

The ASRoctation gave in Ihe resolution 
accompanying the slrike oollce, the follow-
Inll grounds for the strike :-

(i) Automation, Includlnll installa' 
tion of the IICCOnd computer 
system in Calculla ; 

(ii) rerusal 10 come to • leulement 
00 the Charter of Demand. sub-
mitled by it ; 

(Iii) alleled victimiaatloo a .. lnlt the 
leaden of the AslOClation. 

_~. the Hoaourable Melftben 1liiY be 
awate, the decision of the Ufe IDlunmco 
Corporation to instal twO electronic c:om-
poten, one at Iombay aDd the other at 
Calcutt •• was laken .. IonI alo as 1964 aDd 
UdI ............... ~ Ia IbII 

House In one way or the olber a uumber of 
tit1lel. The Life Insuranco Corporation of 
India lUI well as the Government have liven 
repeated alSuralDces lbal tbere will be no 
retrenchmenl or loss of remuneration to 
employees or even tranafers OUI of statioo. 
Even the loss of employment pOlential was 
expected to be small. Switchinll over to 
compUlers would entail disappearance or 383 
j,)bs. bul Ihe very process of compulerisalion 
WIll create 225 new jobs. The n"t reduclion 
in the number of jobs was, thererore. ex-
pected 10 be ooly 158, Ibat is about SO per 
year, 00 insillnlficant Hllure compared to the 
1500 or sO new jobs crealed every year in 
Ihe Life Insurunce Corporation. The filures 
of actual net displacement on account of 
Ihe introduction or the computer at Bombay 
which is already funclionioll, have been 
found to be even less. There has. In facl. 
been no retrenchment whalsoever nor Irans· 
fera out or station nor loss of emoluments. 

In January. 1967, the Association pre· 
seoled Ihe Life lnsurauce Corporal ion wilh 
a "Charter of Demands" Iislinll 42 de· 
mands. These demands would have involv· 
ed an additional expenditure of Rs. 52 
erores per annum iocreasioa tlle present 
renewal npense ratio of 16%. which is 
already in ellcess or Ihe statulory limit of 
15%. to about 45%. Di.cu •• ionl on tbo 
Charter followed. The Corporation W81 
willioll to an additional outlay or R •. J.lO 
crores. Laler. the Chainnan Indicated that 
he would be alreeuble to Increase thl, 
fiaure by another 10%. This w •• not 
acceptable to the Association whOle reviNd 
demand. would lIill have involved an out· 
I.lY of R,. 1\ crores per annum, a Hlure 
which was well beyond the Corporal Ion'. 
means. 

On 5th April. 1968, In response to II 
call from tbe A,"ocilltlon, maoy Claaa III 
and Cia .. IV employ_ weot 00 an one· 
day Ilrike to protelt ... Inll automation 
and non·settlement of the Cbarter 01 De-
mandl. 

In luly, 1967. the Conciliation Machi· 
nery of'lhe Govemment of Indl. Interv.aed 
In the dllpute rel.tln. to tho Charter o( 
Demands bul It w.. not ~llbIe for. the 
two partin to C_IO an a.roement. The 
",.nure" ... duly reported to the Labour 
MIDi,try. In view of tbe failure of Ihe 
COIIclIi.tlon proceed'., Ihe Cenlral 
Oovem_ conat'tated .. n 28th November, 
1ll6l- • JlUlioaal 1114........ 1'dIIuuI. 
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Calculla with Shrl Justice B. N. Banerjee 
a. Presiding Officer to adjudicate on the 
dispute between the manapment of the 
Corporation and their workmen in respect 
of the following matters : 

\. Revision of the scales of pay of 
ditTerent catellories of workmen. 

2. Revision of Dearness Allowance. 
3. Grant of special pay to certain 

cateRories of Workmen. 
4. P.yment of other allowances. 
S. Revision of the existinll provident 

fllnd. pension and IIratuity 
schemes. 

6. Medical beneftts. 

The aliegatlclR that office-bearers nnd 
others nre victimised Is certainly not 
correct. The so-calle.! acts of victlmisation 
arc nothinll but disciplinHY action under 
the relevant provisions of the Staff Rellula-
tlons for the misconduct of the individual 
employees concerned. Some office-bearers 
are facing cases instituted by the police 
alialnS! them for charges under various 
sections of the Indiun Penul Code. 

Now that a National Industrial Tribu-
nal haa been appoInted by the Central 
Government to adjudicate on the question 
of revision of IC11es of PlY of different 
cateBorles of workmon. rovi,ion of doorno" 
allowance. etc .• I hope tho employeeo con· 
cerned will ablnd(>R tho propo,ed s·rike. 

I now see from tho papers that the 
Itrike on the Sth will not take place. 

SHRI S. M. BANERJEE: On a point 
of order, Sir. 

The statomeDt has been laid on the 
HOD... I wanted to raise a point of order 
Wore th.t. I Invite your a«ention to Item 
No.7 of the Order Paper-SlatemeDt by 
Mh*wr. I thlok. ho bad ~e the ,tate-
_t UDder Rule 372. Wo have bocD 
tabUna Call Attontion notleos aDd wo alao ,ay. a Short Notlco Quostion abow th' 
threatened Itrlke of tho elDployon of tbe 
L.I.C. The atrike bas DOW beeD deCerred. 
Now. I JQyit. your kind Illlention to tbe 
lIel that today, III the other Hou ... thero 
• " • Coln AtteDtioD notice by 10 Wembcn 
011 lbe IIIINI ,ubjeI;t .. -.. 

Employ tel ($,.) 

MR. SPEAKER: I am not interested 
ID know!n, tbat ...... 

SHRI S. M. BANERJEE: ...... of 
the threatened strike of tbe employees of 
the Life Insurance Corporation of India. 
That appears even in the newspapers today 
that this is being discussed in the other 
Houae in the form of a Call AlIentioD 
notice. Sir. as a Member of this House, 
like other Members also. I am also answer-
able to the people who elect us. We are 
directly elected by the people to tbis House. 
The hon. Minister has choseD to make a 
statement SUa motll after the theatened strike 
is over in the sence that it has been defer-
red. You must have read it in the news-
papers that the strike has been deferred. 
Now, in the other House. he makes a 
statement on the subject and invites 10 
questions from 10 Members. But he~e. the 
hon. Minister simply lays it on the Table 
of the House. This House is beina treated 
with contempt by the hon. Minister. I am 
sorry to say t hat. Since we are not allow-
ed to put questions now. I would requett 
you to either allow us, after we study the 
statement. to put questions or allow a dis-
cussion on this mailer. This I. a very 
seriou. matter. I have got the Order 
Paper of the other House 

"" ~ '""" (WIT) IA'Q61 
If~, ~~ ~. Ifll'T it <ft;r;m: 
f~~T ~ ~ ~~<'f ~ ~ ~ m om: it 
~ '!i1 ~ ~;;r ~ .... _. 

MR. SPEAKER: Your Dame Is 8110 
Included in what Mr. Baaerjec has said. 
caDnO! promiso otT-hand anythina becauso 
somebody raises 10methlDi. If J ao on 
permittin, on tbe floor of the House. it will 
not be proper. The poUlt of order r"lled 
i. that the MiDister bas laid tb. alatemeDt 
,uo molU ..... 

SHRI S. M.IIANERlI!l!: Not tbat. 
M, point of Older il onl, !till. You can 
in yollt wisdom diul\ow • 0lIl Atte..u-
noti.:.. I b.y 0 DO ,roulO ..... It ,-.t, 
Wb_vcr ,ou refuse eMl All_lion not ..... 
.. kaow. under embara .. ment. you do 10 CII'...... -. are .. mMl c.u .t,-
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lion notices. I have 
that. 

AORAHAYANA II, t890(SAK,f) .'ohM., ""., Rill' 377 au 
DO ,rouse a,aiust 

OD your advice, Sir, we Ihou,hl that io 
respect of such Important matter like a 
strike whlc:h invoh'es 40,000 employees of 
the LlC, let U8 have a short-Dotice ques-
tion. My submiuion Is only this, Sir. We 
have got a chit from the Secretariat saying 
that the Minister of Finance is unable to 
accept the short notice question on the 
subject of Strike in LIe. The question is, 
not that it is heing replied to hy Shri K. C. 
Pant, Instead of Shri Morarjibhai. The 
question is that he is replyinG to a calling-
allention notice in the other House while 
he rejects It here. 

MR. SPEAKER: Yon are repeating. 
I understand all that. 

S. M. BANERJEE: There is discrimi-
nation by the Minister, Sir ....... 

MR. SPEAKER: 
be done. 

Let us see what can 

'" U1I'f!m~ mrn: o;ftlflff l'!'~, 
'IR~ fu~ 'fiT Wi' ~i'fTl'r ~ m it *'" '1ft rn IiR'f <it <itt ~n:r ~iT ...... (~) ...... 

MR. SPEAKER: Order. order. Shrl 
Patodia ...... 

SHRI K. C PANT: Sir, it was unfair 
of Shri Banerjee to say that I am not 
makinl a statement. I asked you In the 
bellnnln. whether I ahould make the 
.tatemcnt Bnd wanted the atatement to be 
laid on the Table of the Houae ...... 

MR. SPEAKER: ThaI makes no 
difference. You read the Iialement here. 
By layinl on Ihe Table you have read Ihe 
Ila'ement. Tbat malLes no differenco. 

SHRI S. M BANERJEE: I have no 
,fOUie apiDIf Mr. Pant. He II at .oad 
• f.iead of mine u aD),bod), e.... We aro 
Bmw«able to our votera. How It II Ihat 
In Ila"a Sabba he could aDSwcr Ibat ...... 

(/11,,",,,,,14>11 , 

11ft mmtm 1f1tIft: q-am qmr, 
If( ..-t ~ 8 ,.. wnw ~ ~ t. Jj'tft 

~1!it m~it ~ ~ ~ 
~- ..... (~) ...... 

MR. SPEAKER: Order plea ••. Mr. 
Patodia. 

12.57 hn. 

MATTER UNDER RULE 377 

Enhancemeot of 0111)' on Petrol and OJeaeI 011 

SHRI D. N. PATODIA (Ialon): Sir, 
under Rule 377 of the Rules of Procedure I 
rise to brlns to Ihe notice of Ihe House Ihat 
manner In which the priviJeae of Ihe House 
has been ianored, bypassed and flouled by 
the hon. Minister Dr. V,K.R.V. Rao while 
speaking In Visakhapatnam on December I, 
1968. I wish 10 quote from a news-llem 
published in the SIo".mon of Decombor 2. 
1968, in regard to this maller, al reported 
by the UN\, It says: 

"The duty on petrol and diesel 011 ia 
proposed to be enhanced, Dr. V.K.R.V. 
Rao, Union Mlnlsler for Transport and 
Shipping said here loday, accordlnl to 
UN\. 

InauauraliDa the I'th conference of 
the Andhra Pr.desh Molor Tranaporl 
Operators ASlociatlon, he .ald the pro-
ceeds from Ihe enhanced duties, which 
were eal imaled al RI. 20 crom, would 
be utilized by the national hllhwayl ... 
Similar news-items bave appeared In 

other papera also. Now. Sir, Ihls ral .. 1 
three fundamental ilsuea. 

Firslly, it raises Ihe Illuo of the prlvll.· 
Ie of Ihe Houae. 

Secondly. It II a mailer In whleb Ih. 
observance of aecrecy relatlnl 10 tb. bud .. ' 
lary proposal. are involved. 

Thirdly, Sir, It railes a fundamental 
poInt relaliDa 10 Ihe functlonlol of lho 
Cabinet. 

Now, Sir, wllb l'Cfard 10 lhe prlvlle .. 
of Ihe HoUle, I with to quote from Ibe 
boot, P'tK,lu attd I'rtJCnI.n 0/ I'./'-t4., 
by Sbrl SbalLdher. 1t .. )'1 : 

"II h.. allO been beld thaI policy 
lIatemenll Ibould llral be ... on Ih. 
Boor of Ihe HoUil whlll lbe HDUII il 
In _loa, be'ore r.t...... I'-D.O Ih. 
pi.. or 11M public." 


